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BEFORE THE IION'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 93/2025

IN THE MATTEROF:

Jagan Prasad Tehriya ...Applicant

VERSUS

NATIONAL GREEN TRIBUNAL

ADA&SH Ku,YeR,

I, . . . . . . . . . . . . .., , aged about ...1?...... years, presently posted as Divisional Forest

Offrcer, Agra, do hereby solemnly affinn and state on oath as under:

1 . That I, the Deponent in the above-captioncd matter and am ful1y conversant

with the facts of the case and competent and authorized to swear this

affidavit.

2. Thatlhe above captioned matter was last listed for hearing on27.03.2025,

wherein the Hon'ble Tribunal directed the Deponent to file their

'\\ - ^--.4
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reply/response. The relevant portion of the order has been reproduced

herein as under:

"5. In view of the enyironmental questions involved in the case we consider

it necessaty to haye response of (l) State of Uttar Pradesh, Principal

Secretary, Departntent of Forest, Enyironment and Climate Change,

Governntent of Uttar Pradesh, (2) District Magistrate, Agra, (3) District

", Agra, and (4) Uttar Pradesh Pollution Control Board

through its Member Secretary, who are impleaded as

no. 1 to 4. The Registry is directed to prepare and attach memo

to tlte application and issue notices to respondents no. I to 4

requiring them to file their reply/response within one month. "

3. That pursuant to the aforementioned directions dt. 21 .03.2025 issued by

the Hon'ble Tribunal, the present affidavit is filed to place on record the

steps underlakcn by the Forest Department, Agra, in relation to the illegal

tree felling incident.

BACKGROI]ND OF THE MATTER:

That in the present matter, the applicant contends that the primary basis of

his grievance is the illegal and unauthorized cutting of trees of 19 trees.

That trees including peepal and neem were cut down to build a colony

A

Qr*pr:

A'I.,J
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under the name of Gangadhar Kushwaha next to the left track petrol pump

on the Achnera to Kirawali road.

5. That on 02.12.2024, an information was reccived by the Forest Department

regarding illegal tree felling in a newly developing residential colony

situated on the leIl-sidc of the Achnera-Kiraoli road. That the said site is

Khasra No. 951 (Mi) and is geographically located within the Taj

Zone. Accordingly, the concemed forest officer reached the site

of the incident. At the site, it was found that 01 peepal

trees, 08 Papdi (Chilbil) trees, 03 Ber trees, (Total 19) and

20 to 25 shrubs of Prosopis, Papdi, and Kokat species

(measuring between 0 to 1 diameter class) had been felled. That twenty-

fow (24) other trees were found standing on Khasra No. 95 I (Mi), Mllage

Achhnera Dehat, Tehsil Kirawali, District Agra, which were duly

numbered by the olficials of the Forest Department. Fufiher, appropriate

directions have been issued to the concerned forest olficers to ensure

rnonitoring and protection of the said trees so as to prevent any furlher

tunaulhorized or illegal lelling.

Copies of the photographs have been annexed herewith as ANNEXURE

A-1.

A Copy of the Nazri Naksha and Khasra Khatauni have been annexed

herewith as ANNEXURE A-2. A.l,j

alongwith details of the trees felled have been 

annexed herewith as ANNEXURE A-1
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II.

i. Registration of FIR:

6. That a First Information Repofi (FIR) number 0339, dated 02.12.2024was

registered by the Range Forest officer at the Achhnera police Station

against the following accused:

. Rakesh alias Dhadhu, Son of Shri Lohre,, Resident of Nagla Laldas,

Son of Shri Lohre, Resident of Nagla Laldas, Achlnera

Singh, Son ofShri Tikam Singh, Rcsident ofAchhnera

. Gangadhar Singh Kushwaha, Son of Shri Shivcharan, Resident of

Dauretha, Kagarol;

. Bahadur Singh, Son

Achhnera;

of Shri Tularam, Resident of Mangrol Jat,

. Bhupendra alias Bhup, Son ofshri Bane Singh, Resident ofGuda.

Kiraoli.

on 02.12.2024 under Sections 4/10 of the U.p. Tree protection Act,

1976.

7. That the said FIR states as under:

. That on 02.12.2024, at around 2:30 pM, based the on received

information, the Range Forest Officer Kiraoli . along rvith his

l
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colleague Shivnarayan (Forest Guard), reached the left side of the

Achnera-Kiraoli road near the petrol pump, in the colony named

Gangadhar Kushwaha, where tree cutting was reported. Upon

reaching the site, it was seen that:

i. I Peepal tree with a girth of 225 cm was found felled;

ii. 7 Neem trees with girths of 67, 98, 108, 100, 99, and 280 cm

found felled;

trees were found cut, with sfumps measuring 93, 75,

125, 85, 88, 1 18, and 67 cm in girth;

3 Ber (Indian jujube) trees were found cut, with stumps

measuring 145, 130, and 116 cm in girlh;

v. Additionally, approximately 20-25 bushes of Prosopis, Papdi,

and Kokat species of0- 1 diameter class had been cleared fiom

the s ite.

A Copy of the FIR No. 0039 dt. 02.12.2024 has bcen annexed herewith as

ANNEXUREA-3.

'.-,,*-AJtgl 
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8. That the entire wood of the Peepal tree and partial wood of other species

were recovered from the site and a seizure report (Fard) was prepared.

Upon local inquiry it was found that the trees were cut by the

aforementioned accused.

Pil,J
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A Copy of the Fard Report has been annexed herewith as ANNEXURE A-

4.

9. That the said area falls within the Taj Trapezium Zone (TTZ), and cutting

and clearing of bushes without the permission of the Hon'ble

is a violation and amounts to contempt of the Hon'ble

8. Following the due procedure, the concemed forest otficer initiated legal

action and registered H2 Case No. 17lKirao1i12024-25 datcd02.12.2024,

under Sections 4 and 10 of the U.P. Tree Preservation Act, 1976. That it

was found that out ofthe 19 trees felled, total 8 (7 Neem and 1 Peepal)

trees are of prohibited species as per the Govemment Gazette Notification

dt.07.01.2020.

A Copy o f the H2 case no. 17 lKir aw ali I 2024 -25 has b een annexed herewith

as ANNEXURE A-5.

A Copy of the Gazette Notification dt. 07 .01.2020 has been annexed

herewith as ANNEXURE 4.-6.

iv. Notices Issued Against Offenders
A'T-J

l
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l0.That subsequently, notices were issued to the following accused on

10.12.2024 to appear before the Range Office:

. Bhupendra Singh

. Bahadur Singh

. Gangadhar Singh Kushwah

Notices have been annexed herewith as ANNEXURE A-7.

v. Final Report (Charge Sheet):

11.That following the aforementioned FIR, a charge sheet (Case No. 288/24

dated22.12.2024) was prepared by concemed Sub-Inspector. That the said

Charge Sheet states as under:

. That the investigation was conducted by the Sub-inspector in the

prescnt matter. That the statements from the complainant, witnesses

were recorded.

. Based on witness statements, independent eyewitness accounts. on-

site inspection, and other documentary evidence, it was concluded

that:

i. Rakesh alias Dhandhu s/o Lohre,

A'r-J
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ii. Kaka s/o Lohre,

iii. La1 Singh s/o Tikam Singh,

iv. Bahadur Singh s/o Tularam,

v. Bhupendra alias Bhupay s/o Bane Singh,

have committed a cognizable offense under Sections 4 and 10 of the

Rsral Trees Protection Act, 1976, which stands duly

Charge Sheet has been submitted before the Judicial

br fuilhcr proce edings.

of the Charge Sheet has been amexed herewith as ANNEXURE

A-8.

l2.That the deponent is duty bound to flilfii the obligation which are assigned

under the 1aw and directions passed by this Hon'ble Tribunal. The

Deponent is fully committed to ensure strict adherence to the orders of this

Hon'ble Tribunal and underlakes to faithfully comply with any furlher

directions or instructions that may be issued by this Hon'ble Tribunal,

without demur or delay.

13.Hence, the present response is being submitted for the kind perusal of this

Hon'ble Tribunal. It is prayed that the same be taken on record.

+ i'.'t rh;:"d:
t
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4u'

VERIFICATION

on this /3 day of May, 2025,that the contents of

paragraphs I to 13 are believed to be true and correct to

and belief. No parl of it is false and nothing material

therefrom.

-----_.-.qi

Explalned to Shri----D_r
ttre deponen!,n";;;f"il;;;
On Outh on_...;i,}_f,:.lB' ,ri
Senufied Lry sir.i-. - _.dt6\

ne{s1rs

DEiIiOTS+B4qq:ror
.,',ciai Forestry Divisioa

AGR.A

( ) 1:lN
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1. District (fan): ufft (afrte ATR) 
FIR No. (9.q.R. 

2. S.No. (h.4.) Acts (3fafq) 

2 

0339 

Time Period (HHT Jata): 

3. (a) Occurrence of offence (34T ht ae): 
1. Day (f): HaR 

FIRST INFORMATION REPORT 
(Under Section 154 Cr.P.C.) 

5. Place of Occurrence (cTEAA): 
4. Type of Information (y0 HI YHTY): fefe 

(b) information received at P.S. (TT E0 qaTATH F*): 
Date (fis ):02/12/2024 

(erT 154 s vfiaT afar ) 

(c) General Diary Reference (tTHT HCÍ ): 
Entry No. (utatz #.):051 

(b) Address (V): TTr FAI� Hlt 

(e) UID No. (YTGST .): 

P.S. (TA): arst 

() Passport No.(TGqI .): 

Date From (t 
Time From (H4T 

6. Complainant / Informant (faargdGflqIaaf): 

Place of Issue (Tt H T FATH ): 

Date &Time of FIR (W.g.f. â tslHT)02/12/2024 21:18 a 

1. (a) Direction and distance from P.S.(ATT t sit fzer ):fa, 02 ft 

(a) Name (1H): giia yir qc ggeh faheraft t 

(b) Father's/Husband's Name(fuar /yfa at AIH): 

(c) Date/Year of Birth (H fafa /q): 1984 

(h)Address (11): 

S.No.(h.H.) ld Type (454TA 4I A OT) 

(c) In case, outside the limit of this Police Station, then (ui T H0HT AIt 
Name of P.S.(HT OI TH): 

Time (HH): 21:18 a 

|Sections (urT(Ö)) 

02/12/2024 

)00:00 a 

Date & Time (fata sit H4T): 02/12/2024 21:18 q 

1 

(g) ld details (Ration Card,Voter ID Card,Passport,UiD No., Driving License,PAN) 

S.No.(h.d.) Address Type (4T hT hTT)Address (4T) 

N.G.R.B (A.ft.ar) 
1.J.F.-4 (qftgot HTf -) 

Year (a): 2024 

Date To (fiT TG )02/12/2024 

Time To (4HT GG):14:30 a 

): 
District(State) (aT (a): 

Id Number (Yz14 HE0) 

(d) Nationality (tud): MTd 

Date of issue (tr À fafry: 

Beat No. (ee t.): 

ANNEXURE A-3
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() Occupation (44H): 
i) Phone number (MT .): 

I. Details of known/suspected/unknown accused with full particulars 

Accused More Than (3IT 3TI y afca a0 Gt de): 

Alias (34ATH) S.No.(. Name (1TH) 
H.) 

1 

2 

3 

4 

5 

6 

Relative's Name 

Mobile (aIgG 4.):91-8433004997 

9. Particulars of properties of interest (Haf-àg HEYt at fru): 

10.Total value of property (In R$l-)-HFqft aT pa HA( ): 

12.First Information contents (uH T TT;: 

N.C.R.B (a.t.aTT.) 

Present Address (afAr y) 

1. T MTGGIH ,JBI,T0at 

8. Reasons for delay in reporting by the cömplainantlinformant (arnrGHdf /HTAf EII feutt 

2 

1. elecTH, 3BT,TIEt 

(3aftc 3AURI), JR HAT, HIKT 
1, 3rBI,3AUAI, T0ET (afrgre 

S.No. (#. Property Category (tuft Property Type (HEuft Description (faqTU) 

1. HRI E,AS,gfat 

1. JsT,fahA, uferft (frgte 

11. Inquest Report / U.D. case No., if any (HU HtT futtq.st.y5(U| H., a at 

S.No. (#. UIDB Number (4.st.y9U 

Value(ln Rs-) (Ho4 
( ) 

67.98,108,100,99,280 cm a YI4St 8 qy tat 3o TIS hHT: 93,75,54,125,85,88,118,67 cm 

1 

25



13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item 
(1) Registered the case and took up the investigation: 
(2) Directed (Name of I.0.) (ai� thrt H): RAGHVENDRA Singh Rank (T): SI (Sub-Inspector) No.( to take up the Investigation (at atg 3y H fay ra ft ) 
(3) Refused investigation due to (ia fy ): 

or (3 h(T jHr fahT 
(4) Transferred to P.S. 

on point of jurisdiction (a gafaar areu 
District 

14. Signature/Thumb impression of the çomplainant / 

N.C.R.B (ga.t. r.t) 

F.A.R. read over to the complainant / informant,admitted to be correctly recorded and a copy given to the 
complainant / informant free of cost. (faTYThf / qaThaf t rufaht va HAS t, Ht 
R.O.A.C.(31%. AT .s.ft.) 

15. Date and time of dispatch to the court (3Glti gy t 

3 

B$ HTHT T 

Signature of Officerincharge, Police Station 

Name (1): P$ ACHÂNERA 
Rank(ue) (lhspector) 
No.(i.): 9454402724 
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R. 

4. 

13+Cn. 

S. 

( 

|89 cm. 

91 Cm 

1)6Cm 

q01234|2S 

O Scanned with OKEN SCanner 
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Th-cf-*N941-3 1P-o(-7-froSrffo11toRrFo— 

sficri0 / 7904110-91 /2014-16 

ch^t)Ilef 

FfTh-rit quid, ‘rrif ribT 
3-ff( like@ wow 11T IMAM' 

31111111714 
rowli q 	 

ud (u") 

(tiRficr strktz) 

cIN13), 1111c1(411( 7 ulicla, 2020 

MN 17, 1941 - 14) tpict 

\icth -situ 	 
trikprr, 49 74 viciaigMR 	cli arrr-5 

'1W-I1 24/81-5-2020-07-93 

ki), 7 79-4'1, 2020 

aar-41-4-qr 
IT03110-2 

\Rd.!. 	1 TMIVT 	sjU  31trefizIN, 1904 (\icth rki altntiq tiCcrn 4 Ri9 1904) 'el MT 21 

T TITP-T rad.  \icth 31t41 	T ti.<411,1 31i4zfli, 1976 (\3ccti MI 31t1kl1ff titszif 45 :19: 1976) 

Erni 21 74 23 T 3Tth 	Th-T IRtFT 0,01 ath.ther)Pa 3TWRIU91 titqlf 2270/14-5-2017-07-93, 

itliT 31 31-4W, 2017 Th-T Sur cht: 	 niffttf 	T1 PYIDcf 
vraiRT m-rOt t 

(i) 317 (kift/Twit), (2) 4M, (3) tile, (4) 1%311, (5) EN-IN-Heft  (6) 414(4, (7) WON, (8) dkeN, 

(9) 14FT3, (10) 3149., (11) ITSIT, (12) 4F, (13) Mit, (14) RsN41, (15) an, (16) *Hen, (17) vilt-f, 
(18) 3TWIT, (19) 13T-f, (20) q101, (21) ftrFT4T, (22) 1-9., (23) 	 (24) scs (25)  

(26) tit, (27)17, (28) trtTrf 74 (29) tif.M.-r att-q.  czOcini cridcf zir &TAU 9It I:17 Reiff 3.1.  ITWed711 

2-141-011/4  11 	T T, 19tT 31 %Lilt, 2025 UT 3PTRUT4 	 42U— ¶M '14 

TfZj tzrr T.4 re e zIT &Off tit tfriGu 	fkir siciv 4-47 m7 re tt irr .ttctt! gi‘rr at-la 
1=4--c-€ crizi 	f)a414-r M Rwefrwr 	 faun uitir 31-F4TITT el.  zit 	czthq 	Itc1 R ?Mu 

tt 31'271 	uTrer ww<Rit awat TRIO wcf etyr tr Tit el 30  tik 149  Tht LI! 	co.< * s 
4-1 sAorir 	ffiftra 39-gr gm.  wi At irt t   PLIOcr -61 fan) 	titytil•To 

um{   crgur 49-  iiqe-w, 3TT5m-or 74 m-Rf .4179-r, '3c'1' WkT,ultfr 3fR 51I aTd-Rrff tt, 	 
xrr4-4-.4111t-4- 	 tichcif 1 

ANNEXURE A-6
29



2 	 ‘icth TItT 3ti11E1174 quid, 7 79-4t, 2020 

3— 41 	kw 41 iLatt 3It‘(fi1&i MTR) 	ciqck it) tIRM %4' ‘414 
eativw TIM wr start 74 tan--  Tram arfr-t-rtak Thturd7 ar-g-r 	,m4 tg 3419 or< 
an-449.-in \IR•c,iNci f4,24r wOrr 	octimq 3tt1-d-r-0 aif4Nitir-d itzrr uiRpii 

	

4-7T *cwit     Tit cm:1w 71.  WIN tft 10 VI Th7 31ittruf vd 31-57417 till 30 

	

trftrff cm4 met itarit 10 	tftrff Phil jlI4 TAT 05 al wo ‘3-144 317ef0T fttr .114 mar 
TA-9-Trit \iciti 3T141'11111 1:19 1976 mar tTRT 5 314R 7 	3171R 141" 	 TRI qff 	Th"F 3THT Met 
"ii4 IqffPtmrTtr Emir% wr wrerTr eAcmffr W vzh-9-rzt clir Izti44l wviOq't wr Tftaita 
cp.< 	1411-4TT Th7 

 

	

1 -4TR <rrok 	+161L101 frd-err 
5—‘3c7O1 Ak71 Wffl),1 1-1,ei tcli411 Th'r 37T-ef crzfd 'ft ti  3NRQI7 ‘411 	lithoilchof Th(31 ij11411T 

14q1 	ir 

3T10-r Tr, 
i&-im Tit 
;r5ur Tritql 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of notification no. 24/LXXXI-5-2020-
07, 93, dated January 7, 2020: 

No. 24/LXXXI-5-2020-07-93 
Dated Lucknow, January 7, 2020 

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees 
Act, 1976 (U.P. Act no. 45 of 1976) read with section 21 of the Uttar Pradesh General Clauses Act, 1904 
(U.P. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93, 
dated October 31, 2017, the Governor is pleased to prohibit felling of the 'following trees species:- 

(I) Aam (Desi/Tulcmi), (II) Neem, (III) Sal, (IV) Mahua, (V) Bijasal, (VI) Pipal, (VII) Bargad, 
(VIII) Gular, (IX) Palcar, (X) Arjun, (XI) Palash, (XII) Bel, (XIII) Chiraunjee, (XIV) IChimee, 
(XV) ICaitha, (XVI) Imli, (XVII) Jamun, (XVIII) Asna, (XIX) Kusum, (XX) Ritha, (XXI) Bhilawa, 
(XXII) Toon, (XXIII) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) 'Chair, 
(XXVIII) Sheesham and (XXIX) Sagaun and exempt other species situated on individual cultivated and 
un-cultivated holding. 

Prohibited tree species shall not be felled till dated 31st  December, 2025 except under 
unavoidable circumstances such as tree is dead or dying or it constitutes danger to person or property or its 
felling is necessary for executing a development work approved by the Government or after attaining 
exploitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission 
to fell such tree has been obtained in writing from the competent authority. For exploitable diameter, 
Principal Chief Conservator of Forests, Monitoring and Working Plan, Uttar Pradesh may issue guidelines 
from time to time, as and when required. 

Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in lieu of 
felled trees) shall be mentioned in the application from while applying for obtaining felling permission 
form the Competent Authority and subsequently recorded online. 

The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not 
planting trees the amount of money for plantation of 10 trees and their maintenance for 5 years shall be 
deposited by the tree owner to the Forest Department, as per sections and 7 of the said Act of 1976. Forest 
Department will utilise this amount for afforestation purposes. This will help conserve such species and 
expansion of tree cover too. 

Uttar Pradesh Forest Corporation will facilitate the tree owner for certification of standing trees 
on his farm land. 

By order, 
SUDHIR GARG, 
Pramukh Sachiy. 

410[9307101#0-70410 549 •<lu14 —(n0-2020—(1335)-599 Ardt—(colc-Licija/311t6te) 

1:11071010410-70110 1 TTO tR4771-2020—(j336)-1000 ArdiTI—(chalt1/a/3T116-4e) 
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P.S. (aTT): 48T 
1. DistrictUUnit (fuT/^STS): arft (aftgtc ATI) 

FIR No.(u.�.t.d.):0339 

IN THE COURT OF: ATOFTY ( TIY H) 

3.Date(fd): 22/12/2024 
4.S.No. Acts(3rfertuH) 

2 

FINAL FORM/ REPORT 

(Under Section 193 B.N.S.S.) 
( TT 193 att y yH YH 

6.If FR Unoccurred 

2. Final Report / Charge Sheet No.(3tfàH frurt/TRs 47 HeT): 01 

5.Type of Final Form/Report 3T4 UT 
(3ifar Tffrud aTR): 

N.C.R.B (.ft. 3T.af) 

(ufz sifa feutt rufea): 
7,!f Charge sheet 

Ara) 

1 

Year(af): 2024 
Date(da): 02/12/2024 

Sections(eTT) 

ANNEXURE A-838



8. Name of I.0, at the time of charge sheet 

Rank (M): SI (Sub-lnspector) 

F): 

9. (a) (*) Name of complainant / informant (fraTUTHIÍI�fdr ATt 5T TH): 

S. Property Estimated Police Station 
No Description Property 

Register No. 

(b) () Father's/Husband's Name (fùT/ut T TH) : 
10.Details of Properties/Articles/Documents recovered/seized during 

investigation and relied upon: 

(5. (HEfa aT 
faru) .) 

S. No.(h.H.): 1 

Value 

(in Rs.) 
(qurfa 

(.)) 

(i) Name IhRT Jh eTeI 

(iv) Sex(fot): geu 

Whether verified(UT HFUTa Q?): 0 
(ii) Father's Name(fAI I ATH): gt 

(ii)Date/ Year of birth (-Hfaf/a): 05/10/1984 

11.Particulars of accused persons charge-sheeted(34s 4I GIred tat 

(v) Nationality(rfeaT): T 
(vi) Passport No.(ureté 

Date of lssue(rtr a 
Place of Issue(TÌ H HT FATT): 

N.C.R.B (yA.ft, 3T.) 

u): 

RAGHVENDRA Singh 

fafa): 

No. (4.): 

2 

From whom/ Disposal 
where revered 

or seized 

) 
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(vii) Religion (): 
(viii) Whether SC/ST/OBC 

(3g. 
(ix) Occupation(4eHTU): 
(x) Address (4aT): 

S.No. Address Type 
(h.H.) (4aT HT YhTT ) 

2 

Whether verified (Fi HUTiA }?): i 
Regular Criminal No. (if known) 

(xii) Date of arrest(fNtvart f fafa): 
(xiii) Date of release on bail 

(xiv) Date on which forwarded to court 

Address(4) 

(xv) Under Acts & Sections(3rfafrun qa arT): 
S.No. 

(5.3.)_Acts(rterfuH) 
1 

chT 0HUI taiH 1976 
2 

3 

H! HRQU 3Tt4 1976 
(xvi) Details of bailers / sureties(HTIATd HT s): 

Sections{err) 

N.C.R.B (ya.tt.3T,t) 

10 
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Name (TH): 
Father's/Husband's Name 
Occupation (4): 
Address (4): 
S.No. Address Type 

UID Number (y3Tsd #.): 
Identification (uzuT): Date of Birth (-4ff): 

Any Other ID Proof (4� 9HU ): 

Address(v) 

S.No.(h.H.) D Type (5aTH Y7 HT HHTT) ID Number (4817 T H.) 
(xvii) Previous convictions with case references 

(xviii) Status of the accused (3rfrg# frfa): fiR 
(xix) Brief details.of crime related with. accused 

(xx Crime evidence related with accused 

S. No.(.H.): 2 
(i) Name 1| 

Whether verified(*uT HEUTÍTA ?): ad 
(ii)Father's Name(ft T H): tz 

(iii)Datel Year of birth (rHrre/gt):.20/03/1992 
(iv)Sex(fT): yey 
(v) Nationality(rtuA): HKA 
(vi)Passport No.(4THYT& HE): 

N.C.R.B (A.ft.T 
1.L.F.-V (itpct 

Date of lssue(rt H fafa): 
Place of Issue(T0 HT hT FATT): 

4 
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(vii) Religion (): 
(vii)Whether SC/ST/OBC 

(ix) Occupation(aHTT): 

(x) Address (udT): 
S.No. Address Type 
(5.H.) (uT HT YHTR ) 

1 

2 

Whether verified (T HEUTr ?): ~Í 

Regular Criminal No. (if known) 

(xi)Date of arrest(frryit fafa): 

(xiii) Date of release on bail 

Address(41) 

(xiv) Date on which forwarded to court 

(FralaT ffe): 

(xv) Under Acts & Sections(3rfaf-H yd arT): 

S.No. 
(.4.) Acts(atfefauH ) 

2 

hT HRHU 3taf-ug 1976 

h HGU 34tu1u 1976 

5 LO 

Sections(eTKTÝ) 

4 

N.C.R.B (yA.ft.3TT.) 

10 

(xvi) Details of bailers I sureties (H1d EI S): 
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Name (IH): 
Father's/Husband's Name 
Occupation (4): 
Address (4T): 
S.No. Address Type 

UID Number (3Tst #.): 
ldentification (4gu): Date of Birth (4tat): 

Any Other iD Proof (34FU THTU 4T): 

Address(4ai) 

S.No.(#.0.) ID Type (4zUH a I YHT) ID Number (T T H.) 
(xvii) Previous convictions with case references 

(xvii) Status of the accused (3rferun ñt fafa): 'rR T0 
(xix) Brief details of crime related with accused 

(xx Crime evidence related with accused 

S. No.(h.0.): 3 
(i) Name fE 

Whether verified(rur HEufta Q?): aY 
(i) Father's Name(fAI 1 AH);: ts4 fets 

(iüi)Date/ Year of birth (rHftfatat): 01/01/1953 
(iv)Sex(fm): yeu 
(v) Nationality(tAI): HrKT 
(vi)Passport No.(rHur& de): 

N.C.R.B (4.0.ih 
1L.F-V (Çhtat 

Date of lssue(r h faf): 
Place of lssue(Tt Ht hT EATT): 

6 
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(vii) Religion (): 
(viil)Whether SC/STIOB 

(34.nfa3r. fal-y fuy af: 
(ix) Occupation(dHra): 
(x) Address (V): 

S.No. Address Type 

1 

2 

Whether verified (F4T HEUTàa?): i 
Regular Criminal No. (if known) 

Address(4) 

(xii)Date of arrest(fryaIt f fafa): 
(xii) Date of release on bail 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(arferfuH ye urT�): 
S.No. 

(5.R1.) Acts(arfatf-H ) 

hT 0TGU 3taA 1976 

hT HTAUT 3rtetgH 1976 

N.C.R.B (yA.t.TR.) 
LJ.F.-V (Thtp fa 5T -V) 

Sections(rTÝ) 

4 

10 

(xvi) Details of bailers / sureties(HTAfT0 OT i): 
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Name (TH): 
Father's/Husband's Name 
Occupatiorn (4dGTU): 
Address (TGT): 

S.No. Address Type 
(5.1.) (uT, HT YHTT ) 

Identification (uga): Date of Birth (T4fate): 
UID Number (qans d.); 
Any Other lD Proof (34FT HIUT UT): 

:.. S.No.(5.H.) D Type (VzTH 47 ÐI THTT) ID Number (UgarT 4I Å.) 

Address(vai) 

(xvii) Previous convictions with case references 

(xvi) Status of the accused (3rferg 
(xix): Brief details of crime rclated with accused 

S. No.(ah.4.): 4 

(xx Crime evidence related with accused 

(1) Name aRlGr f 
Whether verified(FUI HEUTfa à?): 8T 

(ii) Father's Name(tài T TH): qTEH 

(v) Nationality(rteuA): TET 
(vi)Passport No.(uTHué it): 

(iii)Date Year of birth (-Hftfala): 01/01/1964 
(iv)Sex(fa): yey 

Date of lssue(rtt ht f faf): 
Place of lssue(t 5t H1 FAT): 

8 

N.C.R.B (s4.*t. 
LLF.-V (qitpd 5 

fft): rR 
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(vi) Religion (f): 
(viii)Whether SC/ST/OBC 

(3r,Tfal3 f/-u fdet af): 
(ix) Occupation(4qHrT): 
(x) Address (4l): 

S.No. Address Type 
(h.H.) (4T HT YTT ) 

2 

Whether verified (FT HEUtt ?): B 
Regular Criminal No. (if known) 

(xii) Date of arrest(fruar faf): 
(xiii) Date of release on bail 

Address(ud) 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(3rtayH ye urr): 
S.No. 

(G5.0.) Acts(3taf4H) 
1 

hT HTHU 3taftg 1976 

hT U fefg 1976 

Sections(rTer) 

4 

N.C.R.B (.ft.3T.) 

10 

(xvi) Details of bailers / sureties(H1Tfut 1 st): 
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Name (TH): 
Fathers/Husband's Name. 

Occupation (HT): 
Address (MT): 
S.No. Address Type 

UID Number (y3sT .): 
Identification (45TH): Date of Birth (Htt): 

Any Other iD Proof (3/F 9HTU q): 

Address(4) 

S.No.(6.T.) ID Type (9g17 4 T gaTT) ID Number (4�17 q7 .) 
(xvii)) Previous convictions with case references 

S. No.(sh.H.): 5 

(xx Crime evidence related with accused 

(i) Name qurg zi y 

(xviii) Status of the accused (arfrqt hr fraf): fR TE0 
(xix) Brief details.of crime related with accused 

Whether verified(UT HEUTU?): ad 
(i) Father's Name(tT I TH): f 

...... 

(v) Nationality(ut4A): HTA 
(vi)Passport No.(sTHYTZ dEUT): 

(iii)Date/ Year of birth (-4afla): 05/10/1984 
(iv)Sex(f): qeu 

Date of lssue(rt h ft fafa): 
Place of lssue(t HT HT FATT): 

10 

N.C.R.B (7.h.3 
L.L.F.-V (Tip 
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(vi) Religion (uf): 
(vii) Whether SC/ST/OBC 

(ix) Occupation(4ATU): 
(x)Address (Mdi): 

S.No. Address Type 

2 

Whether verified (FT HATtyr ?): d 
Regular Criminal No. (if known) 

(xii) Date of arrest(firArl f fafa): 
(xi) Date of release on bail 

(xiv) Date on which forwarded to court 

Address(T) 

(xv) Under Acts & Sections(3tiu yd urr�): 
S.No. 

(5.4.) Acts(arfaftuH) 
1 

2 

aT HTHUT 3taf-ua 1976. 

11 

Sections(erer�) 

4 

10 

(xvi) Details of bailers / sureties(HHfA 5Ê aT): 

N.C.R.B (yAft.AT.,) 
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Name (H): 
Father's/Husband's Nanne 

Occupation (4dH): 
Address (4T): 
S.No. Address Type 
(5.4.) (vT 5T YGTrR ) 
ldentification (4g): Date of Birth (HTt): 

UID Number (4311st d.): 
Any Other |D Proof (3FT 9HTU 4I): 
S.No.(5.d.) 4D Type (VguH YA HT yhT) ID Number (43a1 4T {.) 

(xvii) Previous convictions with case references 

(xvii) Status of the accused (3frg â frfa): fRR TEd 
(xix) Brief detaiis of crime related with accused 

(xx Crime evidence related with accused 

S. No.(i.H.): 

12.Particulars of accused persons - not charge sheeted(suspect) 

Address(41) 

(i) Name TUr T FAAT 
(4TH): 

1 

(ii) Father 's Name (tuT 6T 

(iv) Sex (for): yeq 
(ii) Date/Year of birth(q-HfafAJa): 1965 

(v) Nationality (u): HT 
(vi) Passport No.(urAE d.): 

N.C.R.B (a.f, 

Date of Issue (Ttt H t frfe): 
Place of lssue(t h HT FATH): 

12 

Whether verified 
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(vi) Religion (f): 
(vii)Whether SC/STIOBC (44,ta/g. 
(ix) Occupation 

(x) Address(4): 
S.No. Address Type (4T Address(uT) 
(&.0.) 5T YATT ) 

1 

(xi) Suspicion approved 

2 

(xii Status of the accused (suspect) 

Whether verified(Fur HAT?): zÈ 

(xii) Under Acts & Sections(arfafqu ya rer�): 

No 

(s5. 

(xiv) Any Special remarks including reasons for not charge sheeting 

H.) 

13. Particulars of witnesses to be examined(y3TTS fs 

Namel 
Mob No 

o �o) ! 

Father's/ Date/ Occupat 
IHusband's Year ion 

name 

HTH) 

of 
birth 

Fafar 

1984 

13 

N.C.R.B (yA.t.TT,f) 

Address 

(Y) 

Type of 
evidence to 
be tendered 

frarertepctf 
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8433004997 

HTO 2012 

2 FGhRT I 
7983496725 

3 9012377125 E 

4 qu| 
9368261850 

6397671271 G 

14 

(asf4gre 31T),JT vzet, 

|31TT),JT VGeT, HTRA 

N.C.R.B (94.H1.á 

argtr, uft (hfrgte 

(afRE 3TTCT),3TR H¢T, 
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6 / 

8 

9 

|10 

|8006543011 

9808141508 

9058833947 2aI� 

8859801687 

7017565320 

15 

N.C.R.B (yA.f.TT.) 

1780 gc| aRT, 

|1780 grl dMEI, 

(sfrgrte TTT),IA VAT, 

ufat (ofate TET),3R 

ufaft (afagte AT),JAT 

14.If FR is false (F.R. false), indicate action taken or proposed to be taken 
uls 182/211 1.P.C| 217/248 B.N.S: 

52



N.C.R.B (yT.ft.ari.) 

15.Result of Laboratory analysis (utnTaT f TTr tagqu HT YTUrH): 

16. Brief facts of the case (HTHd Hafaa itH ATT): 

Qo t� hHRT: 93,75,54,125,85,88.1 18.67 cm �aT r h 3 g tsHt 38 

16 
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17.Refer Notice served T8T 

(Acknowledgement to be placed) ("Tadt Trtt ht): 
18.Despatched on(yu f faf): 22/12/2024 
19.No. of enclosures (iau dEI): 2 
20.List of enclosures: As annexed (HUat hd qah): 

IIF1.pdf, IIF2.pdf 

21. Name and address of the accused, who have not been challaned, 

whether caught or not: (1T4 sÌT YaT 3fery, arH si fa Tg Sjars 

216.Suspected accused name, address and age ET 3ttqth hT HI4, 

Date(f¢-is): 

214.The absconding accused name, address and age / 5R Atqah hT TH 

22. Names and addresses of the accused, who have been challaned 

226.Name, address and age of the accused on bail 

N.C.R.B (T.ft.TT.) 

224.Mafarur accused name, address and age H5T3I0q# T HTH , 9T 

24. Resutt of trial (HhcH I qitu): 

23.Case property (including weapons) with details of where and when they 
were recovered and the details of recov�ring officer and also whether 
they were sent to the magistrate or not.(HIa (ER HaT) y TÀ aÌ 

25. Complete Punishment (yut TT): 
25%.Date (
i): 
25.Piace (H): 

17 
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25T. Punishment (HT): 

Forwarded by Oicsth diargo 
(Turt arfasria) 

Name (IA):S ACHHNERA 
Rank (1a): FASASSIONERATE AGRA 
PNO/CUG No. 

9454402724 

18 

N.C.R.B (.t1.3/Tat, 

Signature of Investigating Officer submnittirng 
final report/charge sheet 

Name (TH): RAGHVENDRA Sirgh 
Rank (WG): SI (Sub-Inspector) 
PNOJCUG No. 
fñaatyft : 
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